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FA NM0o.29/9% (0OA No.S85/95)
R.H. Tolani and R.S. Jain

VERSUS
Unicon of India and others

CORAM:
HOM'BLE MP. GOPAL PPISHMNA, VICE CHAIPMAN
HOM'ELE MF, O.F. SHAFMR, MEMEEI" (n)

¢ JATETR I'T‘I‘LII, JATFUR.

o oo RESFONDENTS.

VICE CHATFMAN

Petiticnerz, B.H. Tolani and B.ES. Jain,

¢ of the Central Adminisirabive T]_‘ibl.ll‘zal (P"_""J-:-‘:'C]L'!"_"';') Pules,

the ceder daked 12.2.95 in OA S5/95% on the ground  chai

dzcided at the stagz of admission withouk
important  aspechts of

peticion and, thevefors, the order dzssvves Lo

2. It has been staced in the ordsr undew
adminiztracion to dzcidz in the ::xigenciszs

adminiztration of the hospital that the Minist

any  ovder o

£ th: mactsr wentioned in pavas (1)

thiz matter has kzzn

v dzoision on the

co (10) of this

or Ly the

=

=
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srocth rurming o

zvial, Clzrical or Supservisory

staff attachad to the hospital should also worlh six days a

of discriminacion vis-a-vis the administrative scaff of

arize in this contzxi. It has been adwitied by the paiiticon

work 40 hours a wzzll during che six days working at per

working in administrative officezs who also work 20 hours

days working paricd. Thus, the guasiion
pztitioners dozs not ariss. A vaviv may

grounds, namzly: (1) discov.
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of dizcrimination agzinst

vz allowzd

of nzw ard inportant mater

wzzlle Mo question

the branches would

£
on three apecific

znevcize of Jue diligence, was nok within che lnowladge or could not be

& srcduced by the petitioner at the time when the cirder was rasszd, (ii) mistale

or =rror apparent on th: fact of racouvd, and

csrror apparesnt on th: face of rec\:»rd. We

rass=d, was justified in view of the facka th

he Code of Civil Procedure.

(iii) f£or any other sufficient

-1 that the ordsr diacloses some

firnd thait ithe ovder, that was
at came hefore ns. The jrounds

stated in th: Feview Fetition do nob £211 within the purview of Order XLVII

ceedl
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hiz Faview Petition iz, therefors, dismizeed in limine.

(0.F. K_H , © ( 30OPAL FRPISHMA)
MEMBEF (A) VICE CHAIRMAN
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